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The Sarpanch murder 
case in Beed is taking new 
twists, with the main accused, 
Walmik Karad, still absconding. 
The Beed police are actively 
searching for him, tracing his 
phone's last location to Ujjain, 
Madhya Pradesh. Before his 
phone was switched off, Karad 
uploaded a photo on social 
media showing himself with 
security personnel and police.

Since the investigation was 
handed over to the CID, Karad 
has gone underground. Despite 
rumors of his arrest in Pune on 
December 29, both the CID 
and Pune police have denied 
it. CID is conducting raids to 
locate him. The viral photo has 
raised questions about the Beed 

Police's handling of the case.
Opposition parties allege 

involvement of Dhananjay 
Munde's associates in the 
murder, but OBC Federation 
leader Babanrao Taywade 
refutes this. He states that if 
Munde is proven guilty, action 
should be taken, but there is 
no evidence linking him to 
the crime. Taywade suggests a 
conspiracy to defame Munde 
and emphasizes that he is not 
guilty of the murder.
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The Maharashtra State 
Commission for Women (MSCW) 
directed Mumbai Police on Monday 
to take immediate action and submit 
a report on actor Prajakta Mali's 
complaint against BJP MLA Suresh 
Dhas. Mali accused Dhas of making 
inappropriate and defamatory remarks 
that affected her personal and social 
life, and she claimed that defamatory 
content was circulated on social 
media.

The MSCW confirmed receiving 
Mali's complaint and initiated 
action, urging the Mumbai Police 
Commissioner to act swiftly. This 
follows a meeting between Mali and 
Maharashtra Chief Minister Devendra 
Fadnavis, where he assured her that 

disrespect towards women would not 
be tolerated.

On Saturday, Mali demanded 
an apology from Dhas for dragging 
her name into his political attack on 
NCP minister Dhananjay Munde over 
the Beed sarpanch murder case. She 

called Dhas' remarks "derogatory" 
and baseless, asserting that women, 
especially actors, should not be made 
soft targets. "Dhas' remarks linking me 
to Dhananjay Munde are derogatory. I 
had been to Parli for a cultural event, 
an award function. Artists like me 
travel to several cities to entertain 
audiences. Why name just women? 
Haven't male actors attended such 
programmes organised by politicians? 
Dhas has used my name for his selfish 
interests," she said.

Mali also demanded action 
against those circulating fake video 
clips about her. The Beed sarpanch 
murder, linked to an extortion attempt, 
remains under investigation, with four 
arrests made so far. A political dispute 
continues over Walmik Karad, an 
accused in the case who is reportedly a 
close aide of MLA Dhananjay Munde.

By A Staff Reporter
Mumbai,  December 30

Mumbai's leading literary 
organization ‘Shivani Sahitya Manch’ 
organized a memorable poetry evening 
in Sharma Bhavan premises in 
Chembur.

In this poetry evening, various 
poets and poetesses presented their 
selected poems under the elegant 
anchoring of senior poet Pawan Tiwari. 
Among the participating senior poets 

of Mumbai, Alka Pandey, Shobha 
Swapnil, Promila Shukla, Alka Sharar, 
Geeta, Madhu Shringi, Prabha Sharma,  
Lata Tejeshwar,  Suman Saraswat and  

Lakshmi Yadav were mainly included. 
The event was presided over by famous 
lyricist Arvind Rahi.

The presence of senior journalist 
Anil Galgali, popular for his unbiased 
journalism and authentic social service, 
gave a different height to the seminar. 
Bina Halikar, who was present in the 
seminar, expressed her gratitude to 
everyone. In the end, the convener 
of the poetry event, Pramila Sharma, 
expressed her gratitude to all the 
participating poets.
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A police constable in Kurla 
was assaulted by Abbas Habib 
Merchant (37) in retaliation 
for action taken against his 
autorickshaw. Merchant has been 
booked for obstructing a public 
servant from performing their 
duties.

The incident occurred 
after Constable Avinash 

Jadhav, attached to the Kurla 
Police Station, acted against 
Merchant's autorickshaw on 
December 26. Upset by this, 
Merchant filmed Jadhav while 
he was penalizing individuals 
for smoking in public. When 
Merchant was asked to visit 
the police station regarding the 
matter, he assaulted Jadhav, 
causing minor injuries. A case 
has been registered, and further 
investigation is ongoing.

By A Staff Reporter
Mumbai,  December 30

In the quest to Vikasit 
Bharat 2047, Indian 
Railways continued its 
transformative journey 
in the year 2024, paving 
the way for a new era of 
modernization and progress. 
With a strong focus on 
meeting world class travel 
experience, boosting freight 
efficiency, and adopting 
advanced technologies, the 
Railways has solidified its 
role as a catalyst for national 
growth. Modern stations, 

state-of-the-art trains, and 
innovative safety systems 
are reshaping the landscape 
of rail travel. Committed 
to sustainability, the 
Railways is steadily moving 
towards greener operations 
while driving economic 
development through 
extensive infrastructure 
upgrades and capacity 
building. This year has 
reaffirmed its vision of 
becoming a world-class 
transportation network, 
blending tradition with 
innovation to meet the needs 
of a dynamic and evolving 

nation. Indian Railways 
achieved 6,450 km of 
complete track renewal, 
8,550 turnout renewals, 
and raised speeds to 130 
kmph over 2,000 km in 
2024. Indian Railways 
electrified 3,210 Rkm 
in 2024, extending the 
electrified BG network to 
97% with renewable energy 
capacity reaching 2,014 
MW. A record 136 Vande 
Bharat trains and the first 
Namo Bharat Rapid Rail 
were introduced, alongside 
21,513 special train trips 
during peak seasons. Indian 

Railways loaded 1,473 
MT of freight in 2024, 
achieving a 3.86% growth, 
with EDFC and WDFC 
facilitating over 72,000 
train runs. Work started on 
1,198 stations out of 1,337 
stations under Amrit Bharat 
Station Scheme. 10,000 
Locos being equipped with 
Kavach safety technology, 
9000 technicians trained and 
bids invited for 15,000 Rkm. 
Indian Railways’ heritage 
sites, including 80 stations 
and 78 structures, were 
digitized, while festivals like 
Ghum boosted tourism.
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Samajwadi Party (SP) leader and 
Bhiwandi East MLA, Rais Shaikh, 
wrote to Maharashtra Chief Minister 
Devendra Fadnavis urging him to 
conduct Brihanmumbai Municipal 
Corporation (BMC) elections before 
March 7, 2025. Shaikh, addressing 
Deputy CM Eknath Shinde, expressed 
concerns over the administration's 
functioning, as the current BMC team 
ended on March 7, 2022, and the 

administrator is set to complete three 
years in office by March 7, 2025.

Shaikh emphasized that the 
absence of elected officials is 
neglecting citizens' issues and 
mismanaging taxpayer money. “It is 
not a matter of pride for democracy to 
run the country's financial capital for 
an extended period without elected 
representatives,” he said. Shaikh 
also highlighted the delay of Rs 
8,000 crore in funds from the Central 
government under the 15th Finance 
Commission, which has been stalled 
due to the lack of a functioning 
municipal government.

3TUESDAY, DECEMBER 31, 2024 The Daily Truth

Mumbai

National News

Agencies
Mumbai,  December 30

Maharashtra Minister and Shiv 
Sena leader Bharat Gogawale stated 
that the exclusion of Chhagan Bhujbal 
from the cabinet is an internal matter of 
the Nationalist Congress Party (NCP) 
and not an issue for the ruling Mahayuti 
coalition. Speaking to reporters on 
Sunday, Gogawale emphasized that, 
like its allies Shiv Sena and BJP, it is 

within the NCP's discretion to select its 
ministers.

"Others can't comment on this 

issue. The exclusion of Bhujbal from 
the council of ministers is the issue 
of the NCP and not of the Mahayuti 
coalition," he said.

Chhagan Bhujbal has accused NCP 
President and Deputy Chief Minister 
Ajit Pawar of preventing his induction 
into the expanded cabinet of the BJP-
led government. The former minister 
claimed that Chief Minister Devendra 
Fadnavis had supported his inclusion 
in the state cabinet.

Bhujbal's exclusion from cabinet an 
internal NCP matter: Gogawale

Beed murder main accused Walmik 
Karad absconding 

Maharashtra Women's Commission orders action on 
Prajakta Mali's complaint against BJP’s Dhas

Shivani Sahitya Manch organises memorable 
poetry evening in Mumbai

Mumbai Police constable assaulted in Kurla

Ministry of Railways: Year End Review 2024

Shaikh urges Fadnavis to conduct BMC 
elections before 7 March 2025
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West Himalayas record sharp rise in wildfires in a yr

Explainer: Key Events Leading To BPSC 70th Exam Protest

Crackdown on illegal 
immigrants: 15 Bangla 
nationals deported

Delhi HC asks DGP to 
address lack of  basic 

facilities for lawyers at 
Tihar premises

Senior Assam Cop Arrested For
Allegedly Raping Minor Domestic Help

NEW DELHI. If you are a frequent user of Digi 
Yatra app but don’t file income tax returns, don’t 
be surprised if you get a notice from the tax 
department.

According to sources, the tax department has 
accessed the entire passenger data captured on the 
Digi Yatra app, and the same is being reconciled 
with tax filings to check for discrepancies in the 
declared income. The tax department would start 
issuing notices in 2025 based on the Digi Yatra 
data, said sources.

Digi Yatra app is a civil aviation ministry-led 
initiative to make air traveller’s journey seamless 
and paperless. It uses facial recognition
technology, and collects passengers ID,
biometrics, and details of air tickets to give easy 
access at airports. It is, however, not mandatory 
for fliers to download or use the app.

According to sources, the tax department will first 
go after those who don’t file tax returns, and then 
target those who under-report their income to 
avoid paying taxes. The department is perusing 
the data of both international and domestic air 
travellers. Frequent or high-value travel,
particularly international trips, could flag 
individuals whose reported earnings do not justify 
such expendi tures ,  prompting fur ther  
scrutiny.“Data provided by Digi Yatra is 
inherently clean, reliable, and verifiable, making 
it a robust source for government use in tax 
administration. Once integrated and reconciled 
with income tax filings, it can effectively identify 
non-filers, placing them at the forefront of 
scrutiny. Subsequently, taxpayers engaging in 
income suppression or under-reporting could also 
be systematically targeted,” said a source.

According to tax experts, Digi Yatra data holds 
immense potential as an alternative to the 
government’s earlier attempts to gather travel data 
through loyalty programmes of air travel 
companies—a move constrained by privacy 
concerns.“By leveraging such data, authorities 
can achieve greater transparency and precision in 
tracking high-risk taxpayers, provided that 
appropriate safeguards for data privacy and 
proportionality are in place,” says Rajat Mohan, 
senior partner, AMRG & Associates.

Questions sent to the tax department and Digi Yatra 
on the issue remained unanswered till the time of 
filing of this report.It must be recalled that air 
travellers have raised privacy concerns over the 
collection data on the app. However, the 
authorities have maintained that data is not stored 
in any central repository, and that it is stored 
locally in the phone of the passenger.

Globetrotters under the lens
According to sources, the financial records of 

frequent international fliers could be subjected 
to scrutiny to check for any income suppression 
in their I-T returns

largest vacancies in recent years.The New Delhi. The controversy 
preliminary exam was held on surrounding the 70th Combined 
December 13, 2024, between 12 PM Preliminary Exam of the Bihar 
and 2 PM, with candidates answering Public Service Commission 
150 questions on general knowledge.(BPSC) is assuming critical 

proportions with every passing day. Timeline of events:
Students have levelled allegations December 6: Students raised concerns 
of irregularities in the examination, about normalisation, accusing BPSC of 
the poor quality of the question introducing the practice. BPSC 
paper, and the similarities between dismissed these allegations, calling 
the questions in the exam and model them "rumours," stating there were no 
papers from coaching institutes. plans for normalisation.

Key developments so farThey are, therefore, demanding a complete December 13: A disturbance occurred at the 
The controversy surrounding BPSC's 70th cancellation of the exam and a re-conduct of Bapu Pariksha Parisar (Bapu Examination 

Combined Preliminary Exam, which began the examination.Opposition parties such as Complex) in Patna, where the question 
on December 6, 2024, continues to be a topic the Rashtriya Janata Dal (RJD), Congress, papers were delayed. As a result, BPSC 
of discussion. The advertisement for this CPI (M-L), and Jan Suraaj are supporting decided to re-conduct the exam for 12,000 
exam was released in September 2024, and the students' demands, slamming the candidates from this centre on January 4, 
483,000 candidates applied, out of which government for jeopardising the future of 2025.
325,000 appeared for the exam.The exam students. BPSC has rejected these December 18: Protests intensified at the 
was conducted for 2,031 positions, allegations, calling them "irrational" and has Gardanibagh protest site, with students 
including 200 SDMs, 136 DSPs, and other appealed to students to focus on preparing demanding the complete cancellation of the 
gazetted officer posts, making it one of the for the main exam. exam. The protest still continues.

forest fires.NEW DELHI. Forest fires in 
According to the ISFR, fires are Western Himalaya region increased 

causing problems in the western manifold during the wildfire season 
Himalayan region due to fires in pine (November to June) this year, 
forests and transhumance pastoralists, c o m p a r e d  t o  a  y e a r  a g o .
who move livestock from one Uttarakhand, Himachal Pradesh
grazing ground to another in aand Jammu and Kashmir registered 
seasonal cycle. “Chir pine trees do a sharp rise in forest fire incidents, 
not allow the grass to grow, which is causing extensive damage to forest 
important for pastoralists. So they coverage.
cause a fire, to increase grasslands for According to the 18th biennial
their sheep and goats,” said assessment of India’s forests —
Mandhotra.India State of Forest Report 2023 fires this year, against 97 incidents last 

This year, a total of 34,562 sq km of (ISFR 2023) — released recently by year. Likewise in Uttarakhand, 2,442 
forest area was burnt across the the Forest Survey of India (FSI), there forest fires were reported this year, 
country. The maximum fire-affected is a phenomenal rise in forest fire against 576 last year.Experts cite the 
forest areas have been observed in incidents in the western Himalayan e m e r g e n c e  o f  t h e  E l  N i n o  
Andhra Pradesh (5,286.76 km2), states during the forest fire season phenomenon this year, which caused a 
followed by Maharashtra (4,095.04 between November 2023 and June record rise in temperature during the 
km2) and Telangana (3,983.28 km2).2024.For instance, in Jammu and deficit summer monsoon, as one of the 

The highest percentage of recorded Kashmir, there has been 18 times reasons behind the rise in fires. Also, 
forest areas affected by forest fire has increase in forest fire incidents the winter in 2023-24 was dry, which 
been observed in Telangana (14.82%), compared to the previous year. As per increased forest fuel loads and created 
followed by Andhra PradeshISFR data, there were 327 fire a conducive condition for forest fires.
( 1 3 . 9 4 % ) a n d B i h a rincidents recorded in the state this “Last year, lesser forest fires had
(10.71%).However, this year’sseason, while only 19 incidents were increased fuel loads in the forest. This 
overall forest fire incidents were reported in last year. contributed to a large number of forest 
comparatively lower than in the last Similarly, in Himachal Pradesh, there fires in western Himalayas this year,” 
two years, except in the western has been 10 times rise in forest fire said Nishant Mandhotra, Himachal 
Himalayan regions.incidents. The FSI recorded 985 forest Pradesh nodal officer for controlling 

the AQI stood at 183, After receiving significant rain 
coming as a huge relief last week, there is no forecast 
to the cit izens.The of further rain in the national 
minimum temperature in capital for the remaining two 
Delhi was recorded at 10 days of the year.Dense Fog 
degrees Celsius at 8.30 Reduces Visibility To Zero In 
am and 12 degrees Punjab And Haryana.

The entire north India was Celsius at 5.30 am,
covered by a blanket of dense which was more than 
to  ve ry  dense  fog  on  five notches above
Monday.Zero visibility was normal. Similarly, the
recorded across many parts of minimum temperature
P u n j a b a n d H a r y a n a .was 13 degrees Celsius 
Visibility at Chandigarh,in the national capital on 
Amritsar, Jammu and Ambala Sunday, which was
was zero while visibility at again six degrees Celsius 

The overall AQI recorded for Delhi was 225, Delhi's Safdarjung was 600 meters at 5.30 higher than normal.
which is in the 'poor' category, for Sunday.At 6 am, several parts of Delhi, including am.

After two days of rainfall and snowfall in the Many areas across Uttar Pradesh, Rajasthan, North Campus, Burari, Bawana, Chandni 
hills, the minimum temperature in the Madhya Pradesh and Uttarakhand reported Chowk, Lodhi Road and Dilshad Garden, 
national capital, along with many cities visibility below 200 meters.In a huge relief reported an AQI below 200 while AQI at NEW DELHI.Delhi, on Monday, witnessed 
across north India, is expected to drop by 3 to flyers, the visibility reported at Delhi's many places, including Okhla, Munirka a further drop with the minimum
to 6 degrees on New Year's Eve, IMD Indira Gandhi International Airport was and Anand Vihar remained in the 'poor' temperature dipping to 10 degrees Celsius 
scientist Dr Naresh Kumar told news 1500 meters at 7.30 am with no reports of category with Nehru Nagar reporting the while the overall air quality in the national 
agency ANI. flight delays.highest AQI today at 268.capital improved to 'moderate' category as 

exam at one centre. If the paper had their demands," it added.Meanwhile, NEW DELHI. Opposition parties 
been leaked, then why is the exam AAP Rajya Sabha MP Sanjay Singh on Sunday launched a scathing 
being cancelled only at one centre? called the whole fiasco an example of the attack on the Nitish Kumar 
It is a kind of normalisation. That is "d ic ta torship  of  the  autocra t ic  government after police lathi-
why students are protesting for the government", saying that this was not charged protesting Bihar Public 
re-examination. I also support this," expected from someone like Chief Service Commission (BPSC) 
he said. Minister Nitish Kumar.aspirants, who are demanding a re-

RJD's INDIA bloc partner Congress Deadly lathi-charge by police on BPSC examination of the 70th BPSC 
echoed Tejashwi Yadav and candidates. The treatment like animals to preliminary exams.Leaders from 
slammed the Bihar government for the youth who have been on hunger strike Opposition parties, including the 
the "merciless" action against the for many days is an example of the Rashtriya Janata Dal (RJD), the 
students, sharing a video of the dictatorship of the autocratic government. Congress and the Aam Aadmi 

RJD leader said in a video statement on incident."Watch this video. First, Nitish ji, who was born out of the student Party (AAP) were among the 
Sunday. the Bihar government used water movement. This was not expected from people slamming the Bihar government 

On Sunday, lathi-charged and used water cannons on the youth in the intense cold you," Sanjay Singh wrote on X and for the use of force against thousands of 
cannons to disperse thousands of and then used lathi-charge mercilessly. posted a video of the lathi-charge.protesting students.Former Bihar Deputy 
protesting BPSC aspirants at Patna's The police did not spare anyone. They He demanded from the Bihar government Chief Minister Tejashwi Yadav called the 
Gandhi Maidan. The students were just kept raining blows with batons," the that it resolve the demands of the students, police action on protesting BPSC 
demanding a re-examination of the 70th Congress posted on X. stressing that the "country will be run not aspirants "painful" and condemned it.
BPSC prelims.Tejashwi Yadav also "Unemployed youth in Bihar have been by sticks but by dialogue and the "It is very painful how BPSC aspirants 
raised questions over the BPSC for protesting against the rigging in BPSC Constitution".Also, Prashant Kishor, the were beaten up by the police. Many 
cancelling the preliminary exam for just exams for several days, but the founder of the Jan Suraaj Party, also people are badly injured in this. We 
one centre, where the alleged paper leak government is not ready to listen to them. extended his support to the protesting condemn this. The visuals that have 
took place."On December 15-16, the The government should leave its ego students and called for an end to systemic surfaced are painful. I am a young man 
BPSC announced the cancellation of the aside and talk to the youth and accept corruption in Bihar's examinations.and can understand their situation," the 

Amritpal Singh should flee to 
Pakistan just like how Khalistani 
militants fled to the country in 
1984, said Lok Sabha MP 
Simranjit Singh Mann.

Punjab Minister Harjot Singh 
Bains to tie knot with IPS 

officer Jyoti Yadav

New Delhi. Over a hundred people fell ill after 
eating Iftar at a mosque in West Bengal's South 24 
Parganas after the Ramadan prayer.The condition 
of many who were admitted to various
government hospitals in Kolkata is critical.The 
incident took place on Friday in Pakhiralaya 
village under the Kultaa local mosque to end their 
fasting and began to fall sick. By Saturday, the 
numbers increased, causing havoc in the locality.

Sixty-six-year-old Kaushik died after suffering a heart attack while he was on his way to a 
Gurugram hospital in the early hours of Thursday. He felt dizzy late on Wednesday night 
(March 8) and was taken to the Fortis Hospital in Gurugram, where he was declared 
"brought dead on arrival".

An inquiry has revealed that Kaushik, along 
with his manager Santosh Rai, came to 
Delhi on Wednesday around 10 am and 
stayed at the residence of his friend at 
B i j w a s a n ,  A d d i t i o n a l  D e p u t y  
Commissioner of Police (southwest) 
Rajeev Kumar told PTI on Saturday.

A senior police officer earlier said that they 
have recovered some 'medicines' from the 
farmhouse in Delhi where the 66-year-old 
actor had attended a party before his death, 
reportedly due to cardiac arrest.

Kaushik, whose directing credits include "Tere Naam" and "Mujhe Kucch Kehna Hai", is 
survived by his wife Shashi and daughter Vanshika.

SATISH KAUSHIK's DEATH

Delhi High Court seeks report 
from Kalkaji temple a day 
after electrocution death

Tax dept to tap Digi yatra 
data to go after evaders

e value in the international market is estimated at 
more than Rs 5820 crore.

NEW DELHI. The Delhi Police have deported 15 
Bangladeshi nationals, including a family of eight, 
police said on Sunday.Those deported include Jahangir, 
his wife, and their six children; Mohd Umor Faruk, Riyaj 
Miyan (also known as Remon Khan), and five 
women.Deputy Commissioner of Police (Southwest) 
Surendra Choudhary stated that the Vasant Kunj South 
police station team was assigned to identify illegal 
immigrants.

“As part of the intensified efforts to address concerns 
about unauthorised migrants, the police carried out 

door-to-door verifications of 400 families in Rangpuri. 
Verification forms were sent to suspected individuals’
addresses in West Bengal, and a special team was 
dispatched to manually verify their documents,” he 
said.During the verification drive, the team identified 
Jahangir and his family, who confessed to their 
Bangladeshi origins during questioning, the DCP said. 
The deportation process was carried out in coordination 
with the Foreigners Regional Registration Office 
(FRRO).

In a separate operation, the south district police 
apprehended seven people from Bangladesh. DCP
(South) Ankit Chauhan said that on Saturday, they 
received specific information about illegal migrants.

Following this, a raid was conducted near Arjan Garh 
metro station, resulting in the detention of the seven 
people.During interrogation by the police, they 
disclosed that they had illegally migrated from 
Bangladesh.

Delhi air quality improves to 'moderate', 
minimum temperature dips to 10°C

Two bike-borne men fired several rounds of shots outside Bollywood actor Salman Khan's residence early on 
Sunday. Security was tightened following the incident.

The Indian Consulate in New York said 
that it is in touch with authorities in the 
US and local law enforcement agencies 
to find 25-year-old Abdul Mohammed, 
who has been missing for two weeks.

New Delhi. The Supreme Court today rejected petitions 
seeking 100% verification of votes cast on Electronic 
Voting Machines with paper slips generated through 
the VVPAT method. The two-judge bench of Justice 
Sanjiv Khanna and Justice Dipankar Datta delivered a 
unanimous verdict.

"While balanced perspective is important, but blindly 
doubting a system can breed scepticism and thus, 
meaningful criticism is needed, be it judiciary, 
legislature etc, Democracy is all 
about maintaining harmony and 
trust among all the pillars. By 
nurturing a culture of trust and 
collaboration, we can strengthen 

The boy was 
trapped at a 
depth of 
approximately 39 
feet, and efforts 
to rescue him 
have been 
ongoing since 
Saturday night.

After two days of 
rainfall and snowfall 
in the hills, the 
minimum temperature 
in the national capital, 
along with many cities 
across north India, is 
expected to drop by 3 
to 6 degrees on New 
Year's Eve, according 
to the IMD.

NMC says biometric attendance aims at weeding out ghost faculty

The price reduction will help 

ease the burden on airlines for

whom fuel makes up for almost 

40 per cent of the operating cost.

The ruling, delivered by Justice 
Sanjeev Narula, mandates the 
Delhi chief secretary to 
personally oversee the 
establishment of the registration 
system.

New Delhi. Five people 
died in a bid to save a 
cat from an abandoned 
well in Maharashtra's 
A h m e d n a g a r.  T h e  
incident happened late 
on Tuesday.According 
to news agency ANI, 
the abandoned well was 
used as a biogas pit.A
senior police official 
said the five people 
jumped into the well 
one after the other in an 

Supreme Court Dismisses 
Requests Seeking 100% 
Verification Of  Votes

New Delhi. 
Vo t i n g  
h a s
started in 
t h e  
s e c o n d  
phase of 
the Lok 
S a b h a  
elections 
f o r  8 8  
s e a t s  
a c r o s s  
13 states. 
P r i m e  
Minister 
Narendr
a Modi 
h a s
u r g e d  
citizens, especially the young and women voters, 

Kashmiri migrants from Jammu and 
Udhampur districts of Jammu and Kashmir 

would no longer be required to fill up 'Form M' 
to vote in the Lok Sabha polls. The Election 

Commission has ordered changes to the 
existing voting scheme for the displaced 

people, fulfilling a long-standing demand.

‘Misleading’: Delhi Transport 
Commissioner refutes AAP 
chief’s inquiry claim
NEW DELHI. Delhi Transport Commissioner Prashant 

Goyal has refuted allegations made by AAP leader 
Arvind Kejriwal regarding a supposed inquiry into the 
free bus ride scheme for women.

In a letter to Delhi Chief Minister Atishi dated 
December 26, Goyal clarified that no such 
investigation was being planned.“My attention is 
drawn to news reports on television and social media 
wherein former Chief Minister Arvind Kejriwal is 
seen alleging that an inquiry is being contemplated in 

the Transport Department implicating your good self. 
I would like to place on record that no such inquiry has 
even been contemplated by the Transport 
Department,” Goyal wrote.

Also, no communication has either been received from 
the Vigilance Department, GNCTD in this regard. The 
aforesaid claim is absolutely misplaced and 
misleading,” he added.The clarification follows 
Kejriwal’s press conference on December 25, where 
he, alongside Atishi, accused the BJP-led Central 
government of using investigative agencies to 
fabricate cases against the AAPleadership.

“We got to know from our sources that a meeting was 
held and the investigative agencies have been ordered 
by the BJP to arrest CM Atishi in a fake case. They are 
trying to distract the AAP from campaigning for the 
u p c o m i n g  a s s e m b l y  p o l l s , ”  K e j r i w a l  
alleged.Defending the free bus ride scheme, a 
signature initiative of the AAP government, Kejriwal 
assured its continuation.

Lok 
Sabha 
polls: 

The accused, Kirti Sharma, who operated 
under the handle "kirtisocial" on 

Instagram, is accused of encouraging 
others to assassinate the Chief Minister in 
a manner reminiscent of the assassination 
of former Prime Minister Indira Gandhi.

The CJI DY Chandrachud-led bench also expressed strong dissatisfaction with the West Bengal government 
and the authorities at the hospital over the

?Slamming the
Punjab Congress 
Chief and Ludhiana 
Lok Sabha MP 
Amarinder Singh 
Raja Warring, the 
BJP sought an 
apology from him 
and also said that 
Warring's comments 
showed his "petty 
mindset".

Congress leader Rahul Gandhi during his campaign in 
Haryana, albeit indirectly, said all the small parties 

fighting outside the INDIA bloc were doing so to help BJP 
beat the anti-incumbency.

The tax department would start 
issuing notices in 2025 based on 
the Digi Yatra data, said sources.

The windows of several 
cars were shattered due
to the explosion, sources 

said, adding that the
loud noise could be due 
to a cylinder blast at one 

of the nearby shops.

In the spirit of camaraderie, naval personnel from both the US Naval Command and the 
Indian Navy participated in a friendly football match. Several discussions were also held.

NEW DELHI. The Delhi High Court has 
directed the Director General of Prisons 
to promptly address concerns regarding 
the insufficient facilities for lawyers 
visiting their clients at Tihar Jail.

A bench, comprising Chief Justice
Manmohan and Justice Tushar Rao
Gedela, has instructed jail authorities to 
respond to a representation filed on the 
matter within four weeks.

The decision came following a plea from 
Shyam Sunder  Aggarwal ,  who  
highlighted the absence of basic 
amenities for lawyers meeting undertrial 
and convicted clients in Tihar’s premises.

According to the petitioner, advocates often 
face long waiting periods under 
challenging weather conditions, with 
inadequate access to necessities like 
clean drinking water, sanitation facilities, 
and parking within the jail’s expansive 
grounds.The court expressed concern 
over the Delhi government’s reluctance 
to allocate funds for the facilities, noting, 
“They collect no taxes, they spend no 
taxes. 

Leave ego aside: Opposition slams Bihar 
government after aspirants lathi-charged

The Supreme Court Bar Association also criticised the proposal for 
a museum in the erstwhile Judges Library, a space they had 

Students have 
levelled 
allegations of 
irregularities in the 
examination, the 
poor quality of the 
question paper, 
and the similarities 
between the 
questions in the 
exam and model 
papers from 
coaching 
institutes.

The Jammu and Kashmir Assembly witnessed ugly 
scenes of a brawl among MLAs for a second 

consecutive day on Friday over a resolution demanding 
the restoration of Article 370 in the Union Territory.

NMC says biometric attendance aims at weeding out ghost faculty

>The one-year 
postgraduate 
programme will be 
available to 
graduates of Du’s 
four-year 
undergraduate 
course.

Samruddhi
Highlight
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जािहरात छोटी 
प्रसिद्धी मोठी

I HAVE CHANGED MY 
NAME FROM SHAGUL 
HAMEED MOHAMMED 
IBRAHIM TO SHAHUL 
HAMEED IBRAHIM AS PER 
MY DOCUMENTS.

I HAVE CHANGED MY 
NAME FROM RIZWAN M 
SHAFI PATEL TO RIZWANA 
YASIN PATEL AS PER 
GAZETTE NO.M-23139151.

I HAVE CHANGED MY 
NAME FROM   ISHWAR 
MANSARAM MODI   TO  
ISHWAR MANOJ MODI  AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM   AJAYKUMAR 
MEHTA  TO  AJAY 
KAMALKANT MEHTA  AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM AMRIN 
JAMEER DIVEKAR 
TO AMREEN JAMEER 
DIVEKAR AS PER MY 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM AMBARIN 
ABDUL HAMID HASWARE 
TO AMREEN JAMEER 
DIVEKAR AS PER MY 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM SUFYAN 
HUSAINMIYA PARKAR TO 
SUFIYAN HUSSAINMIYA 
PARKAR AS PER MY 
DOCUMENTS

I HAVE CHANGED 
MY NAME FROM 
REBATIRAMAN 
BHATTACHARYA 
TO REBATIRAMAN 
BHATTACHARYYA AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM   NAZMA 
KHAN  TO  NAZMA 
FIROZ KHAN  AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM   FEROZ 
ISMAIL KHAN  TO  FIROZ 
ISMILE KHAN  AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM   MASUMA 
KHAN  TO  MASUMA 
FIROZ KHAN  AS PER 
DOCUMENTS

I HAVE CHANGED 
MY NAME FROM   
MOHAMMED FAHAD KHAN  
TO  MOHAMMED FAHAD 
FIROZ KHAN  AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM AAMASH 
MUHAMMED SUHAIB 
BHIKAN TO AAMASH 
SUHAIB BHIKAN,AS PER 
MY VALID DOCUMENT

I HAVE CHANGED MY 
NAME FROM YASH 
NISHAKANT TANDEL 
TO YASH NISHIKANT 
TANDEL,AS PER MY VALID 
DOCUMENT

I HAVE CHANGED MY 
NAME FROM MOHAMED 
RAFIQUE ZAKARIYA TO 
MOHAMMED RAFIQUE 
ZAKARIYA,AS PER MY 
VALID DOCUMENT

I HAVE CHANGED MY 
NAME FROM  SUNITA 
PAHILAJRAI KRIPLANI  TO   
LATA SUNDER KHATRI   AS 
PER  DOCUMENTS

I HAVE CHANGED MY 
NAME FROM LALMANI 
TO LALMANI SITARAM 
VISHWAKARMA AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  JOSEPH 
MANUEL PEREIRA   
TO   JOSEPH MANVEL 
PEREIRA   AS PER  
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  RANI  
CHANDUMAL  GURDASANI    
TO   KAVITA  SHANKER  
KUKREJA   AS PER MY 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  JAIBUNNISA 
R SHAIKH   TO   JAIBUNISSA 
RAJJAK SHAIKH   AS PER  
DOCUMENTS

I/WE FATHER JAVED 
FAROOQUI AND MOTHER 
TAHSEEN JAVED 
FAROOQUI HAVE CHANGE 
MINOR DAUGHTER NAME 
FROM IQRA MOHD JAVED 
FAROOQUI TO IQRA 
JAVED FAROOQUI   AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM    SANDIP 
YUVRAJ PATIL. TO 
SANDEEP YUVRAJ PATIL   
AS PER  DOCUMENTS

I HAVE CHANGED 
MY NAME FROM 
NOORAFSHAN 
GAYASUDDIN   TO   
NOORAFSHAN 
MOHAMMED ASHFAQUE 
KHAN   AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM SUPRIYA 
VINODBHAI MAROLIA TO 
SUPRIYA BHAVIN DAS AS 
PER DOCUMENTS. 

I HAVE CHANGED MY 
NAME FROM SUPRIYA 
VINOD MAROLIA TO 
SUPRIYA VINOD KUMAR 
MAROLIA AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM HIMANSHU 
KUMAR TO HIMANSHU 
RAMESH MALANI AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM AMRIT 
CHUNILAL JAIN 
TO AMRITKUMAR 
CHUNILAL JAIN AS PER 
DOCUMENTS.

I HAVE CHANGED MY 
NAME FROM  NAGENDER 
PARAKH  TO   NAGENDRAA 
PARAKH   AS PER MY 
DOCUMENTS

I HAVE CHANGE MY 
NAME FROM  MEHMOODA 
TO MAIMUDA AS PER 
DOCUMENTS

I HAVE CHANGE MY NAME 
FROM  SHAINOOR BANU 
ABDUL MOIN SHAIKH 
TO SHAINOOR BANU 
VASIM KHAN AS PER 
MAHARASHTRA GAZETTE 
NO.(M-24171847)

I HAVE CHANGED MY 
NAME FROM RIYAZ 
AHMED MOHD AYYUB 
KHAN TO RIYAZ AHMED 
MOHAMMED AYYUB KHAN 
AS PER DOCUMENTS

I HAVE CHANGE MY NAME 
TANVEER SAYYED TO 
TANVEER SALAUDDIN 
ANSARI AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  NEELAM 
G A U R A V K U M A R 
JAIN   TO   NILAM DEVI 
GAURAVKUMAR JAIN   AS 
PER MY DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  TAIYAB ALI 
SHOUKAT ALI MANSURI  
TO   TAYABALI SHAUKAT 
ALI MANSURI    AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM ANSARI 
MOHAMED ARIF 
MOHAMED AYYUB TO 
MOHD ARIF ANSARI AS 
PER DOCUMENT _______

I HAVE CHANGED MY 
NAME FROM MOHAMED 
AYYUB TO MOHAMMED 
AYUB ANSARI AS PER 
DOCUMENT 

I HAVE CHANGED MY 
NAME   FROM MOHD 
KAMAR NASURUDDIN 
SHAIKH / QAMRUDDIN 
MOHAMMED NASIRUDDIN   
TO MOHAMMED KAMAR 
SHAIKH   AS PER 
DOCUMENTS

I HAVE CHANGED 
MY NAME   FROM 
PARVEENBEE   TO 
PARVIN MOHAMMED 
KAMAR SHAIKH  AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  ALI AZGAR   
TO   ALI ASGER SHABBIR 
BADSHAH   AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  SYEDA 
SHAISTA FARNAZ 
SYED MANZOORUDDIN 
BIYABANI  TO   SHAISTA 
FARNAZ ZAKER SIDDIQUI   
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  SIDDIQUI 
ZAKER KHAZI SALEEM 
MOHIUDDIN SIDDIQUI  TO    
ZAKER KHAZI SALEEM 
MOHIUDDIN SIDDIQUI   AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  SALEEM 
KHURSHEED SIDDIQUI    
TO    KHAZI SALEEM 
MOHAIUDDIN SIDDIQUI  
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  SW KHATTA 
BANO  TO    KHATOON 
BEGUM NIZAM KHAN   AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  RIYASAT ALI 
NEWSHAD ALI SHAIKH/
RIYASAT ALI NAUSHAD 
ALI SAYYED  TO   RIYASAT 
ALI NAUSHAD ALI SHAIKH   
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  NASHIYAL 
BEGUM ABDUL MAJEED  
TO    NASHIYAL RIYASAT 
ALI SHAIKH   AS PER 
DOCUMENTS

I HAVE CHANGED 
MY NAME FROM  
VISHWAKARMA 
ANILKUMAR 
ABHIMANPRASAD.   TO    
VISHWAKARMA ANIL 
ABHIMANPRASAD   AS 
PER DOCUMENTS

I HAVE CHANGED 
MY NAME FROM  
KANHAIYALAL 
SHANKERLAL PATWA  
TO   KANHAILALJI 
SHANKERLALA PATVA   
AS PER DOCUMENTS

I HAVE CHANGED 
MY NAME FROM  
N I L A N J A N A K U M A R I 
KANHAIYALAL PATWA  TO   
NILANJANA SURENDRA 
SALGIA   AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  SURENDRA 
KUMAR SALGIA  TO  
SURENDRA MANMAL 
SALGIA   AS PER 
DOCUMENTS

I HAVE CHANGED 
MY NAME FROM 
MALLESHWARI 
KRISHNAMURTHY 
PITTALA TO NEHA 
SURYASHEKHAR 
CHITTIMALLE AS PER 
DOCUMENT.

I HAVE CHANGE MY 
NAME  FROM  AKHLAQ  
ABDUL SATTAR SOGE  
TO  AKHLAQUE AHMED 
ABDUL SATTAR SOGE  AS 
PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM SHAIKH 
MAKHDOOM TO MAKTUM 
GANI SHAIKH AS PER 
DOCUMENTS

I HAVE CHANGED 
MY NAME FROM  
MUBASSHARA REHMAN 
FAIZUR REHMAN SHAIKH  
TO   MUBASSHARA 
ABID KHAN   AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  BHOLENATH 
MANIPRASAD JAISWAR  
TO   BHOLENATH 
MANIPRASAD   AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  FAIYAZ 
AHMED   TO   FAIYAZ 
AHMED SHAIKH   AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  RAFIUDDIN 
FAIYAZ AHMAD  TO   
RAFIUDDIN FAYYAZ 
SHAIKH   AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM SAEEDA 
MAHAMAD SHAIKH TO 
SAYEEDA MAHAMAD 
SHAIKH AS PER 
DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  JAMILABEE 
TO JAMILA FARHAN KHAN   
AS PER DOCUMENTS

I HAVE CHANGED MY 
NAME FROM  ANANTA 
PRASHANT KUMAR 
CHAKRAVORTY   TO   
ANANTA PRASHANT  
CHAKRAVORTY   AS PER 
DOCUMENTS

मैं तुलसी श्ीगोपाल मोदानी (पासपोर्ट 
no: Z3198004 issued at Thane 
on 06/05/2015) वर्तमान ननवास 
स्ान: D/301, Crown Building, 
Viva Gokul Complex, Gokul 
Township, Bolinj, Virar West, 
Dist: Palghar 401303, अपना नाम 
रत्ाल प्रभाव से तुलसी श्ीगोपाल 
मोदानी से बदल्र तुलसीदेवी श्ीगोपाल 
मोदानी ्र रही हँू।

नाम परिवत्तन

PUBLIC NOTICE 
Notice is hereby given that Anwarali 
Bachubhai Jasani, the owner of Flat No. 
'52', Bldg. No. A/2, on the Fifth floor in the 
building known as Broadway Avenue, 
society known as Broadway Avenue A1 & 
A2 C.H.S. Ltd., R.N.A. Complex, Shanti 
Park, Mira Road (E), Dist: Thane (Said flat) 
expired on 10/01/2008. On behalf of my 
client, Mrs. Sakkarkhanu Anwarali Jasani 
w/o. Late Anwarali Bachubhai Jasani, the 
undersigned advocate hereby invites 
claims or objections from other heir/s or 
claimant/s or objector/s for the transfer of 
the shares and interest of the deceased 
member in the said flat within a period of 14 
days from the publication of this notice, 
with copies of proofs to support the 
claim/objection. If no claims/objections are 
received within the period prescribed 
above, my client shall be at the liberty to 
deal with the shares and interest of the 
deceased member in the manner she deems 
fit.

Place: Mira Road, Thane 
Date:  31/12/2024

Sd/- 
A. Karimi

Advocate High Court
004, B-31, Amrapali Shanti Nagar, 

Sector 11, Near TMT Bus Stop, 
Mira Road East, Thane 401107

PUBLIC NOTICE 
Notice is hereby given that SMT. AYYAPANKAVU ANANTHIER 
SARASWATHI and MR PALGHAT SUBRAMANIAM ANANTHNARAYAN 
were/are the exclusive owners and the bona-fide members of the “Highway 
Milton Co-operative Housing Society Ltd.,” having, address at Bansi Nagar, 
Kulupwadi Road, Borivali [East], Mumbai-400066; and holding Flat No.51, B-
Wing, Fifth Floor having Share certificate No.44, Member's Register No.44 for 10 
shares of Rs.50/- each vide distinctive Nos. 431 to 440 in the building of the 
society. Further SMT. AYYAPANKAVU ANANTHIER SARASWATHI was 
expired intestate on dated 12/06/2015 at Mumbai and her husband namely MR. 
P.V. SUBRAMANIAM IYER was already expired and left behind 1] MR. 
PALGHAT SUBRAMANIAM ANANTHNARAYAN [son] 2] MRS. 
RAJLAKSHMI RADHAKRISHNAN [marr ied daughter]  3]  MR. 
RADHAKRISHNAN SUBRAMANIAM IYER [son] as the Legal heirs as well as 
representatives of the above said deceased persons. Therefore, all the above said 
legal heirs are holding the undivided shares of the said deceased person/s in 
respect of the said Flat premises. Hence 1] MR. RADHAKRISHNAN 
SUBRAMANIAM IYER 2] MRS. RAJLAKSHMI RADHAKRISHNAN have 
executed the 'Deed of Release' dated 30/08/2024 in favour of their brother namely 
MR. PALGHAT SUBRAMANIAM ANANTHNARAYAN before the Joint Sub 
Registrar Borivali-2 with assurances, Mumbai bearing registration No. BRL-2-
15143-2024 and thereafter the said MR. PALGHAT SUBRAMANIAM 
ANANTHNARAYAN was the sole and the exclusive owner and the bona-fide 
member of the said Flat premises. Further the said MR. PALGHAT 
SUBRAMANIAM ANANTHNARAYAN have sold, transferred, assigned and 
surrendered his all shares, right, title and interest in favour of/to MR. SAMEER 
SHAMRAO SHINDE as executed by way of 'Sale Deed' dated 30/08/2024 before 
the Joint Sub Registrar Borivali-2 with assurances, Mumbai bearing registration 
No. BRL-2-15144-2024. That the said MR. SAMEER SHAMRAO SHINDE 
hereby invites claims or objections from the other legal heirs or other 
claimants/objector or objectors in respect of the said Flat within a period of 15 
days from the publication of this notice, with copies of such documents and other 
proofs in support of his/her/their claims/objections for the same. If no 
claims/objections are received within the period prescribed above, then the said 
MR. SAMEER SHAMRAO SHINDE may proceed to transfer his name as sole 
owner in the record of the concerned Society as per the Bye-Laws for the same.

Place: Mumbai
Date: 31/12/2024 ADV. RAJESH S. YADAV

Shop No.4, Devji Vesta Chawl, S.V. Road,
Ambawadi, Dahisar [East], Mumbai-400068;

PUBLIC NOTICE

(Advocate High Court)
 D. S. TIWARI

Date: 31/12/2024
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Branch: - Shop No. 19, Akanksha Tower, 
Nallasopara (E), Tal.-Vasai, Dist.-Thane

NOTICE is hereby given by my client in respect of Flat No.C/304 on the 3rd floor 
admeasuring area 30.18 sq.mtrs Carpet area equivalent to 36.21sq mtrs ( Built up area) in 
the Building known as “Satyam Towner Wing B & C, Phase-I, bldg. no.6 in Sector V and 
society known as “Satyam Tower Building no. 6 Co.-Op. hsg. soc. Ltd.”, Constructed on 
land bearing Survey no. 260, hissa no. Part, area admeasuring 7760.00 HR and survey 
no. 260 Hissa no. pt area admeasuring 1520.00 sq mtrs total area admeasuring 9280.00 
sq mtr Lying being and situated at village- Nilemore, Tal. Vasai and Dist. Palghar, the said 
land developed by M/s. Shree Krishna Construction Co. & they sold out the said flat to Mr. 
Rafique M. Shah vide registered Agreement for Sale executed on dated 10/12/2013 and 
registered on dated 11/12/2013 vide registered under doc. no. VSI- 4/5309/2013. The said 
Flat Owner Late Mr. Rafique M. Shah expired on dated 16/07/2023, and his wife Kamar 
jahan expired on dated 23/11/2017 leaving behind them their legal heir namely Mr. Kalim 
Mohammed Rafique Shah (Son), Mr. Salim Ahmed Mohammed Rafique Shah (Son) And 
Mr. Irfan Mohammed Rafique Shah (Son) as his only legal heirs and legal representatives 
in respect of the said Flat. Further said legal hires entered into entered into registered 
Release deed executed and registered on dated 11/07/2024 vide registered under doc. 
no. VSI-3/13891/2024 executed by and between Mr. Kalim mohammed Rafique Shah s/o 
Rafique Munirullaq Shah through his power of attorney holder Mr. Salim Ahmed 
Mohammed Rafique Shah and Mr. Salim Ahmed Mohammed Rafique shah s/o Rafique 
Munirullaq Shah (The Releasor) and Mr. Irfan Mohammed Rafique Shah s/o Rafique 
Munirullaq Shah (Releasee), as per the said release deed Mr. Irfan Mohammed Rafique 
Shah is the 100 % owner of said flat and now Mr. Irfan Mohammed Rafique Shah intent to 
sell the said flat to Mr. Ajay and Mrs. Rinka Soni. Also, the said owner Mr. Irfan 
Mohammed Rafique Shah hereby declare that in the registered Release deed executed 
and registered on dated 11/07/2024 the name of the “Kamar Jahan” wrongly mentioned 
“Qumar Jahan”, its typographical mistake only.
Further confirmed you that Kalim Mohammed Rafique shah has executed unregistered 
notarized POA dated 13/02/2024 in favor of Mr. Salim Ahmed Mohammed Rafique Shah 
through which Mr. Salim Ahmed Mohammed Rafique Shah for himself and for Kalim 
Mohammed Rafique shah has executed registered release deed dated 11/07/2024 in 
favor of Irfan Mohammed Rafique shah
All person/s having claim against or in respect of the said flat/property or any part thereof 
by way of sale, exchange, mortgage (equitable, registered, Legal heirs or otherwise), gift, 
trust, inheritance, family arrangement, maintenance, bequest, partnership, possession, 
lease, sub-lease, tenancy, license, lien, charge, pledge, easement or otherwise 
howsoever are hereby requested to notify the same in writing to me / us with supporting 
documentary evidence as the address mentioned herein below within 14 days from the 
date hereof, failing which the claim or claims if any of such person or persons will be 
considered to have been waived and / or abandoned.

PUBLIC NOTICE 
I, Badrunnisa Khan, have lost 

my Flat Share Certificate No. 

6, representing 5 shares (Nos. 

26 to 30). If found, please 

contact 9867762598. It is 

hereby declared null and void 

unless returned within 15 days.

8x4
जाहीर सूचना

प�ा: बी/204, िसताराम �वन, आचोळे रोड, नालासोपारा 

(पु.), िज. पालघर-401209 मोबाईल: 9320662121

 (वकील �� �ायालय)िदनांक: ३१/१२/२०२४

सही/-

सव� जनतसे कळिव�ातं यतेे की, माझे अिशल �ी. 

मजंळु एस. शाह, हे �टॅ �. बी/102, पिहला मजला, 

"बोनाझंा" को. ऑ. हा. सो. िल., गावं मौज-े

मािणकपरु, आनदं नगर, वसई (प.), िज. पालघर-

401202, या �टॅचे मालक आहते, परंतु सदर �टॅचा 

पिहला िव�ी करारनामा, िद. 05/02/1985, जो म.े के. 

जी. िब�स� (िव�ेत/ेिब�स)�  आिण �ी. इ�ािहम 

फतहे मोह�द गिुचया (खरेदीदार), या�ंाम�े 

िन�ािदत झाललेा होता �ा िव�ी कराराची मळु �त 

मा�ा अिशलाकंडून कुठेतरी गहाळ झाललेी आहे व 

�णनू �ाबाबत �ानंी िद. 30/12/2024, रोजी 

मािणकपरु पोिलस ठाणे यथेे गहाळ अहवाल �. 

42535/2024, अतंगत�  गहाळ त�ार नोदंिवली आह,े तरी 

जर सदर िव�ी कराराची मळु �त कोणाही इसमासं 

िमळाली अस�ास वा कोणीही इसम/बकँ/स�ंकेडे 

गहाण/तारण अस�ास अथवा कुठ�ाही �कारे ह�, 

िहतसबंधं वा अिधकार अस�ास सदर नोटीस �िस� 

झा�ा�ा तारखपेासनू 7 िदवसा�ंा आत खाली िदल�ेा 

प�ावर परुा�ासह सपंक�  साधावा, अ�था �ानतंर 

सदरबाबत कोणाचाही कुठ�ाही �कारचा ह� वा 

दावा आ�ास तो मा�ा अिशलाकंडून मा� केला 

जाणार नाही, याची कृपया नोदं �ावी.

एस. के. चतुव�दी अॅ� असोिशएटस्  

जािहर सुचना
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या जाहीर नोटीसी�ारे तमाम लोकासं कळिव�ात यतेे 

की गाव मौजे बोिळंज, िवरार पि�म, ता. वसई, िज. 

पालघर यथेील स�� न.ं 423, िह. न.ं ए-1, मिधल ईमारत 

�ू िस�र पाक�  को. ऑप. हौ. सो. ली., सदिनका न.ं 

302, बी. िवग, ितसरा मजला, ��े 47.18 चौ. मी. 

�णजचे 510 चौ. फुट सपुर िब�अप, असा सदिनका 

�ी. �काश पनुजाराम सानप, आिण सौ. किवता 

�काश सानप याचें मालकी व क�वेिहवाटीची आह.े 

व �ी. �काश पनुजाराम सानप �ाचंा मयत िद. 

13.04.2023 झा�ा नतंर �ाचंा एकमवे वारस �णनु 

प�ी �ीमती किवता �काश सानप, आिण मलुगा 

�ी. परेश �काश सानप. तरी सदर िमळकतीवर 

कोणाचंा गहाण, दान, वारसा, साठेकरार व अ� 

कोण�ाही �कारचा ह� िहतसबंधं अस�ास �ाची 

लखेी व यो� कागदप�ासिहत सदर नोिटस �िस� 

झाले पासनू 14 िदवसात आमचे खालील ऑिफस न.ं 

230, दुसरा मजला, �रलायबल ��े�ज-1 को. ऑप. हौ. 

सो. ली., चदंन नाका जवळ, आचोळे रोड, नालासोपारा 

पवु,�  ता. वसई, िज. पालघर �ा प�ावर सपंक�  साधावा 

अ�था असा कोणाचा ह� नाही व अस�ास सोडून 

िदला आह,े असे समजनु सदर िव�ी �वहार पणु� 

कर�ात यईेल, हयाची नोदं �ावी.

�वकी� �� �ा�ा���

�ी. सुिमत डी. िसंह

िदनांक: ३१/१२/२०२४

सही/-

जाहीर सचना ु
सचना िदली जात आह ेक�, �ल�ट �. ८९, ५ वी मजला, बी ू
िवग, "रामनगर सहकारी गहृिनमा�ण सोसायटी िलिमटेड", ं
सोमयैा कॉलेज समोर, गेट, सीटीएस �. ४६९४, �लॉट �. 
५७, रोड �. ६, राजवाडी, घाटकोपर (पव�) मबई ४०००७७. ू ं ु
(यापढे "सदरील �ल�ट" असे सबोधले जाईल).ु ं
1) िदनाक २६ स�ट�बर १९९५ रोजी एक अ�ितब� करार ं
केला गेला होता, जो.  �ी. सोमा लका  नाकडे (तेथे ु
"�यव�थापक/ सद�य" �हणन सदिभत� ) आिण ह�कारा ू ं
क����शन कपनी �ा. िल. या�यात झाले�या अटी व शत� ं ं
आिण �या करारानसार.ु
�) सदर �ल�ट �ी. सोमा लका नाकडे या�यासा�ी आविटत ु ं ं
कर�यात आले होते व �यासा�ीच ेमळ आवटन प� हरवले ू ं
आह/ेगहाळ झाले आह ेआिण ते सापडले नाही.
3) �व. सोमा लका नाकडे याच ेिनधन ०७/०८/१९९६ रोजी ु ं
झाले आिण �व. परवती सोम नाकडे याच े िनधन ं
०५/०२/२००५ रोजी झाले. �या�यामागे केवळ कायदशेीर ं
वारस �हणन �ीमती सनीता िसताराम सलाप (िववािहत ू ु
मलगी) आिण िनिकता नारायण दापले (िववािहत मलगी) ु ु
उरले आहते. �ीमती िनिकता नारायण दापले यानी �ीमती ं
सनीता िसताराम सलाप या�यावरील �ित�ाप�ासह ना ु ं
हरकत  �माणप��िनरो�� िदले आह.े
4) �यानतर सोसायटीने कायदशेीर �ि�येनसार सदर �ल�ट ं ु
आिण शअे स� �ीमती सनीता िसताराम सलाप या�या नावे ु ं
ह�तात�रत केले.ं
�) आता, �ी. महशे यशवत हाितम यानी सदर �ल�ट िवकत ं ं
घ�ेयाचा िवचार केला आह.े
सव� बँका, िव�ीय स�था, �य��(गण), बाधकाम ं ं
�यावसाियक, सोसायटी ��याद�ना िवनती कर�यात येत आह ें
क�, कोण�याही �य��ने या सप�ीवर ह�क, शीषक� , ं
�वािम�व असले�या िकवा कायदशेीर वारसाकडन वाद, ं ं ू
अटी िकवा दावा के�यास, कृपया १५ िदवसा�या आत ं ं
मा�या �ाहकाना िकवा मला, �या�या विकली वतीने, ं ं ं
�याब�ल कळवावे, अ�यथा �यावर काहीही िवरोध िकवा ं
दावा नाही असे मानले जाईल.

सही/-
वािसम जमशेर शेख  अिधव�ा, 

उ�च �यायालय, मबईंु
 कला� (प.) मबई ४०००७०  ु ं ु

मोबाईल न. ९८६०७८६०३०ं

�थळ: मबई ंु
तारीख : ३१/१२/२०२४

जाहीर सचना ु
साव�जिनक सचना�ारे कळिव�यात येते क� १ ) �ी. ू
पखराज भभतराम चौधरी आिण २ ) �ीमती मज दवेी, ु ु ं ु
�ी. पखराज बी. चौधरी याची प�नी, यानी �ल�ट नबर ु ं ं ं
२०२ , दस�या मज�यावर, "िव�नहर सहकारी ु
गहृिनमा�ण सोसायटी िलिमटेड", �ल�ट नबर डी -१२८ ं
, से�टर-२०, ने�ल, नवी मबई, तालका आिण ंु ु
िज�हा- ठाण े (वरील �ल�ट) �ी. स�यवान धमा�जी 
सावत, �ी. सदीप स�यवान सावत आिण �ीमती ं ं ं
ि�मता स�यवान सावत या�याकडन िव�� ं ं ू
करारानसार ०४ /१२ /२०२४  रोजी खरेदी केला. हा ु
करार थाण-े११  येथील उपिनबधकाकडे न�दणीकृत ं ं
केला आह ेआिण कागदप� �माक २१४३४ /२०२४ ं
, िदनाक ०४ /१२ /२०२४  �ारे न�दवले आह.ें
वरील �ल�टसबधीच ेमळ कागदप� �हणजे 1) िव�� ं ं ू
करार िदनाक ११ /०६ /२००२ , जो म/स जा�हवी ं
डे�हलपस� (िवकासक) आिण �ी. ए. सी. डीसोझा 
(खरेदीदार) या�यात कर�यात आलेला आह,े �यावर ं
न�दणीकृत �माक TNN-6/4760/2002 िदनाक ं ं
११ /०६ /२००२  आह,े आिण २ ) र� केलेला करार 
िदनाक ११ /११ /२००३ , जो म/स जनहवी डे�हलपस� ं
(िवकासक) आिण �ी. ए. सी. डीसोझा (खरेदीदार) 
या�यात कर�यात आलेला आह,े �यावर न�दणीकृत ं
�माक TNN-6/9073/2002 िदनाक १० /१२ ं ं
/२००३  आह.े तथािप, वरील �ल�टच ेमळ कागदप�े ू
हरवली आहते, िकवा गहाळ झाली आहते आिण ं
�याचा ठाविठकाणा सव� मागा�नी शोधला गेलेला ं
नाही.
�हणन, वरील कागदप�ा�या आधारावर वरील ू ं
�ल�टवर कोण�याही �कार�या वारसाह�क, िव��, 
गहाण, श�क, दान िकवा तारण ��यादी �कार�या ु ं
कोण�याही ह�काचा दावा असले�या �य��नी या 
सचने�या �काशना�या चौदा (१४ ) िदवसा�या आत ू ं
�याचा दावा सबिधत �य��स कळवावा. अ�यथा, ं ं ं
�याच े कोणतेही ह�क असे गहाळ, र� िकवा माफ ं ं
केलेले मानले जातील.

अिधव�ा. 
वाळके आिण सहयोगी

एस -९ /बी -१ , २ रा मजला, हावरे से�च�रयन माल,ु
से�टर १९  ए  , �ल�ट ८८ -८९ , 

ने�ल,नवी मबई ंु
मोबाईल- ८६५२११२२८२

उल्हासनगर, दि. ३० 
(वार्ताहर) : उल्हासनगर शहर 
कचरा मुक्त करण्याच्या 
महत्त्वाकांक्षी संकल्पनेसाठी 
उल्हासनगर महानगरपालिका 
सतत प्रयत्नशील आहे. प्रशासक 
तथा आयुक्त विकास ढाकणे 
यांच्या पुढाकाराने आणि 
मार्गदर्शनाखाली पॅनल क्रमांक 
१० मध्ये शून्य कचरा मोहीम दि. 
१ जानेवारी २०२५ पासून 
राबविण्यात येत असून 
म हा  न ग र पा  ल ि क ेक ड ून 

नागरिकांमध्ये शून्य कचरा 
प्रणालीबद्दल जाणीव निर्माण 

करण्यासाठी आज वेदांत कॉलेज, 
उल्हासनगर २ येथे सभा 

आयोजित करण्यात आली होता.
या सभेचा मुख्य उद्देश ओला 

आणि सुका कचरा 
वर्गीकरणाबाबत महत्त्वाची 
माहिती नागरिकांना देणे आणि 
त्यांना ओला व सुका कचरा 
वेगवेगळा करून देण्यासाठी 
प्रोत्साहित करणे हा होता. 

उ ल ् हा स न ग र 
महानगरपालिका सहाय्यक 
सार्वजनिक आरोग्य अधिकारी 
तथा सहा. आयुक्त, प्रभाग 
समिती क्र. ०२ मनिष हिवरे, 
मुख्य स्वच्छता निरीक्षक एकनाथ 
पवार, सर्व स्वच्छता निरीक्षक, 

सफाई कर्मचारी तसेच अखिल 
भारतीय स्थानिक स्वराज्य 
संस्थेचे प्रतिनिधी उपस्थित होते. 
या सभेला माजी नगरसेवक 
चौधरी, नगरसेविका शुभांगी 
मनोहर बेहनवाल यांनी देखील 
सहभाग घेतला.

प्रभाग क्रमांक १० मधील 
रहिवासी, व्यापारी, सेवाभावी 
संस्था तसेच वेदांत 
महाविद्यालयाचे एनएसएस 
विद्यार्थी उत्स्फूर्तपणे उपस्थित 
होते.

नवी मुंबई, िद. ३० (वार्ताहर) : गेल्या 
अनेक वर्षांपासून ज्या विमानतळाची राजकीय 
आणि स्थानिक पातळीवर फक्त चर्चा ऐकायला 
मिळत होती, ते विमानतळ आता प्रत्यक्षात 
आकाराला येत असून तिथे प्रत्यक्षात प्रवासी व 
माल वाहतूक करणाऱ्या विमानांचं उड्डाण 
कधीपासून सुरू होणार यासाठीचा मुहूर्त अखेर 
ठरला आहे ‘सिडको’चे व्यवस्थापकीय 
संचालक विजय सिंघल यांनी यासंदर्भात 
महत्त्वपूर्ण माहिती दिली असून याबाबत 
विमानतळाचं काम सोपवण्यात आलेल्या 
अदाणी एअरपोर्ट होल्डिंग लिमिटेडकडूनदेखील 
दुजोरा देण्यात आला आहे.

नवी मुंबईकरांची विमानतळावरून उड्डाणं 
सुरू होण्याची प्रतीक्षा १७ एप्रिल रोजी संपणार 
आहे. यासंदर्भात विजय सिंघल यांनी दिलेल्या 
माहितीनुसार १७ एप्रिलपासून इथून प्रवासी व 
मालवाहतूक सुरू करण्याचा त्यांचा मानस 
आहे. “छत्रपती शिवाजी महाराज आंतरराष्ट्रीय 
विमानतळापेक्षा या विमानतळाची क्षमता 
दुप्पट असेल. पहिल्या टप्यात वर्षाला २ कोटी 
प्रवासी वाहतूकीची क्षमता असेल. 

टर्मिनल इमारतीचे ८४ टक्के काम पूर्ण 
झाले असून चारही टर्मिनल स्वयंचलित 

यंत्रणेद्वारे एकमेकांना जोडले आहेत”, असं ते 
म्हणाले.

दरम्यान, अदाणी एअरपोर्ट होल्डिंग्ज 
लिमिटेडचे समूह मुख्य कार्यकारी अधिकारी 
अरुण बन्सल यांनी १७ एप्रिलच्या मुहूर्ताला 
दुजोरा दिला आहे. “आम्ही नवी मुंबई 
विमानतळाच्या उद्घाटनासाठी १७ एप्रिलचं 
लक्ष्य निश्चित केलं आहे. विमान उड्डाण 
परवाना मिळाल्यानंतर ७० दिवसांत उद्घाटन 
केलं जाऊ शकतं. त्यानुसार ही तारीख आम्ही 
निश्चित केली आहे. ६ फेब्रुवारीला विमान 
उड्डाण परवाना मिळण्याची शक्यता आहे”, 
असं बन्सल यांनी नमूद केल्याचं इंडियन 
एक्स्प्रेसच्या वृत्तात म्हटलं आहे.

दरम्यान, २८ डिसेंबर रोजी नवी मुंबई 
विमानतळावरील धावपट्टीवर पहिल्यांदा एक 
व्यावसायिक विमान यशस्वीरीत्या उतरवण्यात 
आलं. विमानतळाच्या कार्यक्षमतेबाबतच्या 
चाचणीचा भाग म्हणून टेकऑफ आणि 
लँडिंगच्या चाचण्या घेतल्या जाणार आहेत. 
त्यातली ही चाचणी २८ डिसेंबर रोजी यशस्वी 
झाली. नवी मुंबई विमानतळावरील दोन 
धावपट्ट्यांपैकी एकीच्या विविध चाचण्या 
यापूर्वी पार पडल्या आहेत. 

वांद्रे, निर्मलनगरमध्ये म्हाडाची ३० घरे
संक्रमण शिबिराच्या पुनर्विकासाअंतर्गत ११० संक्रमण 

शिबिराचे गाळेही उपलब्ध होणार
मुंबई, दि. ३० (प्रतिनिधी) : वांद्रे पूर्व येथील म्हाडाच्या निर्मलनगर 

अभिन्यासाचा खासगी विकासकाच्या माध्यमातून पुनर्विकास करण्यात येत 
आहे. या पुनर्विकासात मुंबई इमारत दुरूस्ती आणि पुनर्रचना मंडळाच्या 
संक्रमण शिबिराच्या दोन इमारतींचाही समावेश करण्यात आला आहे. या दोन 
इमारतींच्या पुनर्विकासातून दुरूस्ती मंडळाला संक्रमण शिबिरासाठी ११० गाळे 
उपलब्ध होणार आहेत. त्याचवेळी वांद्रे पूर्वसारख्या ठिकाणी सोडतीसाठी मुंबई 
मंडळाला ३० घरे उपलब्ध होणार आहेत.

निर्मलनगरमधील इमारतींचा पुनर्विकास अनेक वर्षांपासून रखडला होता. 
आता मात्र हा पुनर्विकास मार्गी लागत आहे. अधिमूल्य (प्रिमियम) घेऊन या 
पुनर्विकासास म्हाडाच्या मुंबई मंडळाकडून परवानगी देण्यात आली आहे. 
त्यामुळे या पुनर्विकासाअंतर्गत म्हाडाला गृहसाठा (हाऊसिंग स्टाॅक) मिळणार 
नाही. मात्र त्याचवेळी या पुनर्विकासात या अभिन्यासातील संक्रमण शिबिराच्या 
दोन इमारतींचाही समावेश करण्यात आला आहे. त्यानुसार नुकत्याच या 
इमारती रिकाम्या करण्यात आल्या आहेत. या दोन इमारतींच्या 
पुनर्विकासातून मुंबई मंडळाला भविष्यात सोडतीसाठी ३० घरे 
उपलब्ध होणार असल्याची माहिती वरिष्ठ अधिकाऱ्याने दिली. या 
दोन इमारतीत ८० गाळे होते. आता इमारतीच्या पुनर्विकासातून 
दुरूस्ती मंडळाला संक्रमण शिबिरासाठी ११० गाळे उपलब्ध होणार 
असल्याचेही अधिकाऱ्याने सांगितले. दुरूस्ती मंडळाला संक्रमण 
शिबिराच्या गाळ्यांची कमतरता असताना वांद्रे पूर्व येथे येत्या काही 
वर्षात ११० गाळे मिळणार असल्याने ही दिलासादायक बाब आहे. तर 
त्याचवेळी या संक्रमण शिबिराच्या पुनर्विकासातून अतिरिक्त ३० घरे 
उपलब्ध होणार आहेत. २७.८८ चौ. मीटरची पाच घरे, ३४.७२ चौ. 
मीटरची २३ घरे आणि ४७.८६ चौ. मीटरची दोन घरे मुंबई मंडळाला 

भविष्यात उपलब्ध 
होणार आहेत. 

ओला-सुका कचरा व्यवस्थापनासाठी 
उल्हासनगर महापालिकेकडून मार्गदर्शन

नवी मुंबई विमानतळावर १७ 
एप्रिलपासून विमान उड्डाणं होणार सुरू

राणीच्या बागेत नवीन 
वर्षात दोन सिंह, दोन 
लांडग्यांचे आगमन
मुंबई, दि. ३० (प्रतिनिधी) : 

वीरमाता जिजाबाई भोसले वनस्पती 
उद्यान व प्राणिसंग्रहालयात (राणीचा 
बाग) नवीन वर्षांत पर्यटकांसाठी 
लवकरच दोन सिंह आणि दोन 
लांडग्यांचे आगमन होणार आहे.

वीरमाता जिजाबाई भोसले 
वनस्पती उद्यान व प्राणिसंग्रहालयाने 
गेल्या दीड वर्षांपूर्वी केंद्रीय प्राणी 
संग्रहालय प्राधिकरण, दिल्ली 
यांच्याकडे प्रस्ताव दिलेला आहे. या 
प्रस्तावाला प्राधिकरणाची मंजुरी बाकी 
आहे. यामुळे राणीच्या बागेत येऊ 
घातलेले सिंह आणि लांडग्यांच्या 
जोडीचे आगमन लांबणीवर पडल्याची 
सांगण्यात आले. दोन सिंह आणि दोन 
लांडगे या दोन प्राण्याच्या बदल्यात 
बागेतील तितकेच इतर प्राणी केंद्रीय 
प्राणिसंग्रहालय प्राधिकरणाला द्यावे 
लागतील, परंतु सध्याच्या घडीला 
बागेत इतर प्राणी देण्यासारखी 
परिस्थिती नाही, कारण अनेक प्राणी हे 
नवीन आणि लहान आहेत. बागेत दोन 
सिंह आणि दोन लांडगे आणण्यासाठी 
बागेकडे केंद्रीय प्राणी संग्रहालय 
प्राधिकरणाला पेग्विंनशिवाय दुसरे 
प्राणी देण्यासारखे नाहीत, यामुळे 
केंद्रीय प्राणी संग्रहालय 
प्राधिकरणाकडून जर पेंग्विंनची मागणी 
झाल्यास, कशाप्रकारे होते, याची चिंता 
बागेतील प्रशासन करत असल्याचे 
दिसून येत आहे.
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